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Shri P, C. Borooah: What is the
period to which this study relates,
which are the cen.res that were stu-
died and what were the consumer
goods that were taken into consider-
ation?

Shri L. N. Mishra: The period re-
lates to 1950—59. Theie were -leven
centres. I will not give iheur
names. They are spread out through-
out the country. About i‘welve rom.
modities were taken into account.

Shri P. C. Borooah: May 1 know
whether this review goes to esiablish
that the doses of indirect taxation do
not fall very heavily on the working
class and on the economically weaker
classes?

Shri L. N. Mishra: As I said earlier,
the emphasis was not on finding out
some conclusive resulls but on estab-
lishing some methodology for calcnl-
ation of incidence of indirect taxes.
Therefore it is difficult to say as 1o
what the real incidence of indirect
taxes has been.

Shri Indrajit Gupta: Will the Gov.
ernment consider publication of the
report embodying that study?

Shri L. N, Mishra: If permitted, I
can lay it on the Table of the House.

Shri Indrajit Gupta: Please do it.

Shri Sadhan Gupta: May I  know
whether the repor! has borne out our
constant experience that ihe imposi-
tion of indirect taxes leads to rea'er
rise in prices of commodities than the
tax justifies? If so, what remedy has
the report suggested?

The Minister of Labour and Em-
ployment and Planning (Shri Nanda):
In view of the fact that in the state-
ment made already it has been said
that no definite conclusions are in-
tended to be drawn from this study,
because it has only a partial
coverage, and since it has been
agreed that this paper will be laid
on the Table of the House, 1 do not
think anything further need be said
about it.
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Mr. Speaker: Question No, 778 has

alrcady been answered. Next Ques-
tion.
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The Deputy Minister of External
Affairg (Shrimati Lakshmi Menon):
(a) Three Naga rebels, who were
originally arrested by the Burmese
authorities at Layshi in Burma in
September 1857, are still under deten-
ticn in Burma.

(b) The matter was informally men-
tioned by the Burmese Government to
our Ambassador in Rangoon,

(c) No.

Shri Vajpayee: May I know if
any other Naga rebels have crossed
over to Burma and are operating from
therce?

Shrimati Lakshmi Menon: No, Sir;
we have no information about it.

Shri L. Achaw Singh: May I know
whether these three Nagas have been
duly tried in any law court in Burma
and convicted to any term of im-
priscnment? If so, for how long?

Shrimati Lakshmi Menon: No, Sir;
they have not been tried in a court
of law or convicted.

Shri Vajpayee: In view of the fact
that these Naga rebels are Indian
citizens, may I know the reason why
the Government cf Burma has not
been requested to hand them over to
India?

Shrimati Lakshmi Menon: They
have been detained under certain
offences. It is for the Burmese

Government to try them and do what-
ever they want to do with them.

Shri Vajpayee: May we know the
nature of the offences?

Shrimati Lakshmi Menon: It is
trespassing into their territory,
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Shri L. Achaw Singh: May I know
whether these Nagas called them-
selves emissaries of the Government
of Nagaland and have requested the
Gevernment of Burma to allow them
to leave the country or to give them
asylum? If so, have the Government
of Burma decided anything on that
request?

Shrimati Lakshmi Menon: These
Nagas called themselves Minister of
the Federal Government of Nagaland,
Government Secretary of Nagaland
and Information Director of Nagaland
respectively when they crossed the
border into Burma in 1857. Later
they asked for political asylum which
the Burmese Government has not
given.

Shri Raghunath Singh: May I know
whether they have been chargesheet-
ed by the Indian Government or not
and whether any action for extradi-
tion has been taken or not?

Shrimati Lakshmi Menon: No, Sir.
Shri Hem Barua: May I submit. ...

Mr. Speaker: No, Sir. Next ques-

tion.

Shri Hem Barua: I{ is not a sup-
plementary question.

Mr. Speaker: Please permit me to
go on. I am allowing him opportunity
asn almest every question: only here
and there I do not call him. Does he
mean to say that I am not calling him?

Shri Hem Barma: It is not about
this. 1 do not want to say anything

about it.

Mr. Speaker: I have decided that
supplementaries on this guestion have
been sufficiently asked. Next Ques-

tion.
Overmen's Examination at
Kothagudium

«783. Shri T. B. Vittal Rao: Will the
Minister of Labeur and Employment
be pleased to state:





